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RESOLUTION RE COMMISSION TO
EXAMINE THE ADMINISTRA-
TIVE SET UP AND PROCEDURE
OF WORK IN THE GOVERNMENT
OF INDIA.

Surr H. C. MATHUR (Rajasthan):
Sir I move:

“This Council is of opinion that
a Commission be appointed fo ex-
amine the present administrative
set up and procedure of work in
the Government of India and to
suggest suitable changes for ensur-
ing expeditions disposal of the
werk.”

I think it is a common complaint—
not a complaint from the side of the
Opposition only but a general com-
plaint that the administration, as it is
being carried on at present, is not
attuned to the requirements of a wel-
fare State. The Government recognises
this and accepts it. The Government
has during this six to seven years,
made some sporadic efforts but without
any results whatsoever., Apart from
this, this is a much larger question.
My Resolution covers almost the entire
problem of services, because when I
talk of the administrative set up, 1
cannot ignore how this administration
is built up. We will have to t?ake into
consideration the recruitment’ of the
services; we will have to take into con-
sideration the training of the services;
we will have to take into consideration
the promotion of services; and we will
have to take into consideration the
procedure which is prescribed for their
conduct of the work. This problem
has assumed far greater importance
and significance since independence.
There are various reasons for it. The
first is that at the time of independence
we had to relieve quite a large number
of senior officers who were foireigners
and this left the Government in certain
difficulties in finding proper personnel
to fill those posts. Then came the par-
tition and along with it came another
difficulty, and that was the expansion

of work in the Government. I think,
the number of officers has increased
manifold during these few years. But
what has happened is that we have
not been able to keep pace with thgse
problems or tackle them properly. On
the other hand, what happened was
that the quality of the officers began to
deteriorate and today we are all aware
that a great rot and deterioration has
set in the services. And the services
are very important. They are the only
instruments through which the policies
of the Government are to be imple-
mented. As I was just pointing out
while discussing the other Resolu-

SHrt P. SUNDARAYYA (Andhra):
Sir, there is no quorum.

Mr. DEPUTY CHAIRMAN: (After
taking a count) There is quorum now.

Surt H. C. MATHUR: These are all
very importaut points. I think the
Government of India and the Home
Ministry, constituted ag they are at pre-
sent, I am sorry to have to say, are
absolutely incompetent to deal with the
problem. The House will remember
the administration has not even been
able to just take one part of i1t—frame
rules and regulations for the adminis-
trative services. This matter has been
before the Government for a very long
time. This concerns the administrative
machinery. It was for the first time,
when this Parliament met and when
the first administrative report of the
Home Ministry was circulated to the
hon. Members, mentioned in that re-
pori hy the Home Ministry that within
a few months these rules would be
finalised and placed before Parliament.
But unfortunately two years have elaps-
ed, but nothing has happened. Possibly,
it has not been realised what will be
the effect of such dilatoriness. The ex-
isting rules which have, as a matter of
fact, not been scrutinised and examined
by Parliament are in operation accord-
ing to the interpretations and fresha
orders issued by the Government.
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Then, there are other factors alsu
which compel me to say that an exam-
ination and review of this matter has
becgme necessary. The difficult econo-
mic conditions in this country and the
ways in which the controls have been
operated have had a great demoralising
effect on our services ilso. And then
came the popular Minislers. There has
heen no proper adjustment between the

eMinisters and the services. I think it
is very necessary that the hon. Minis-
ters know, so also the services know.
where they stand, what their responsi-
bilities are, what their duties are and
what their relationship is. What has
happened today is that honesti officers—
and I do not say that there are mno
honest officers; there are certainly
officers who are honest, who are capable
and who are also as patriotic as any
of us here—are in difficulties. I also
know that there are officers who are
inspired by zeal and by a sense of
duty. but it very much pains me to
bring to your notice and through you
to the notice of the Government that
it is only these officers who are in
difficuities. Tbese oflicers are con-
sidered to be inconvenient and are
shunted out to less responsible posts.
On the other hand, we have got a set
of rules which gives such security to
even the clerical staff that those people
who work arduously can look forward
to no reward, because the senior officers
to whom they are responsible have
absolutely no power. There are officers
who absolutely neglect their duty and
they can afford to do so without any
fear of punishment.

Again, there is the problem of cor-
ruplion and favouritism. It is most
unfortunate that this evil has corroded
our services and today we find every-
body running after sifarish. It pains
me very much to find ihat people have
not got confidence even in the Public
Service Commission, They rush about
from place to place just to see how
not got confidence even in the Public
Service Commission. To a man of my
understanding such a thing is incon-
ceivab’e, and with all respect to the hon.
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members of the Public Service Commis-
sion, I very much regret to have observ-
ed that. They may be independent,
they may be fearless, but there is such
a universal feeling and people do make
attempts to gain positions through
methods other than their own merits.
It is there, and to whomsoever you
talk in public life, you will find that
this complaint is almost universal.
Those who are in business feel that it
is almost impossible to have any
straight business. They must gain the
support of some officer either through
sifarish or through bribe. That has an
unhealthy effect on the life of the
country. So, I do feel that this question
demands a thorough examination.

If I were to give you instances of
dilatoriness which is the next thing
mentioned in the Resolution, you will
be surprised to find that even in depart-
ments which are considered to be most
efficient, we find representations going
uncared for, unattended to, not for
months but for years and years. No-
thing happens. Now, at this particular
stage when we are rebuilding our
country, when we are spending crores

and crores of rupees on our
Five Year Plan, when we are
expanding our budgetary pro-

visions, it is extremely essential that
we should look into this matter of the
administrative machinery and see that
it is completely overhauled.

The first thing that I would suggest
is this. There should be an absolutely
different institute for the training of
the higher classes of officers, e.g., the
I.AS. 1 will give you one instance.
There was a young friend of mine who
wanted to appear for the I.A.S. exami-
nation. He had on a previous occasion
already appeared for the examination
and had been selected for the LP.S.
He was receiving training at Abu. He
came here for an interview for the
1.A.S."examination. The Principal ask-
ed him, “Where do you propose to stay
in Delhi?” and advised him not 1o stay
with his ordinary friends who were of
the clerical status but to stay in a hotel
like Imperial Hotel or some other hotel
of that type, in order to maintain his
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standard and status, or to go and stay
with somebodvy big This 1s the atti-
tude; this 1s the outlook Il might have
been all right for our old foie.gn
masters not to mix with the people and
not to consider a human being as a
human being, but this attitude still
persists. This 1s the type of mental
ouatlook which 1s being imparted to our
officers even to this day You will be
simply surprised to know that I actual-
ly saw one of the Assistant Eng neers
here i Dell <haking hands wth a
Member of Parliament as 1f he was
doing him a favour, sitting 1n his chair
all right. He does not realise that a
Member of Parliament takes precedence
over the Secretary of a Department
He has got no appreciation of what
a representative of the people means

he has no appreciation of what the
people mean. I have been extremely
fortunate and lucky in that, personally
speaking, not only here but also in my
own State, not because of my status as
a Member of Parliament but hecause of
my background I am not stating this
as a complamt from a Member of Par-
liament. I am stating this only to give
indication of the sort of attitude, the
sort of training, our friends are hav-
ing, and it is time that we do our very
best to have an institution where pro-
per tramning 1s given This might have
been all right in the past, but now
things have changed, the whole com-
plexion has changed conditions have
changed Not only are we now a wel-
fare State, but I must also pomnt cut
that the mood and the attitude of the
people have changed Unless and unt'l
our officers are properly trained, they
will do greater harm to the adminis-
tration than good It 1s therefore that
I wish that this question 1s examined
by a Commiss on consisting of proper
personnel and I would certainly hke
some Members of Parliament to be in-
cluded in that Commission That 1s
not because it will do any honour to
the Members of Parliament, it 1s not
because any Member of Parliament is

very anxious to pe associated with
Government
Pror. G RANGA (Andhra)*: There

Is nothing wrong with that
i35 CSD.
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SHr1 H C. MATHUR: but be-
cause 1if this Commiss:on 1s to be eflec-
tive and 1f the reporet of this Commis-
sion nas got to be 1mplemented 1t 13
necessary that Members of Parliament
should be there. Then you will not
venture or dare to shelve it as you
have been shelving tne previous re-
ports.

While moving tnis Resdluuon, T havee
purposely avoided meantioning any con-
crete cases because 1t 1s not at all diffi-
cult to mention any number of cases
rcprescnting  the characteristics, the
particular outlook and the particular
features which I have enunciated It
does not behove and I do not think 1t
18 necessary to enunciate here certan
cases of corruption at all levels It 1s
not necessary here to mention certain
cases of favour.tism at all levels and to
mention that the Ministeirs do this cr
that. It does not suit my tasie at least.
If the hon Mumster does not challenge
the fundamentals which I have stat.d, I
will give instances—not from Rajasthan
—but from Delh1 itself. I will give
you 1nstanceg if you so choose from the
Delhi State which 1s under the centrol
ot the Home Ministry but thct 1s rot
my mntention or purpose. I wish the
gravity of this Resolution, the impor-
tance of this Resclution 13 realized I
hope the hon Minmister will not make
similar observations as were made by
the hon Minister for Plarning He
must rather convince the House thet
they are capable of doing something
better. They have been wanting 1o
tackie this problem all these 7 years
Can the hon. Minister refute any of
these things? As a matter of fact as
we all know and as I just mentioned,
in connection with the other matter,
the Prime Minister has appointed a
particular person to go into this matter
and to suggest ways and means for the
expeditious disposal of work, I have to
repeat those arguments only because
this a different Resolution and what 1
said 1n connection with that Resolution
w1ll not be taken notice of by the hon
Minister who will make a reply That
is why mn passing I will have to make
a referezre to it, otherwise it would be



